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MA No.454/2017IN

CP No.82t 241'242.244|NCL"1 IMB lMAHl2o77

4. In furtherance of it, Mr. C. Aryama sundaram has agreed "he will not Press for

separate hearing or Preliminary hearing on IA 7512017 prior to the hearing of Main

Petition by agreeing to make his submissions on this Application along with the final

hearing of main case," therefore, it is clear that the hearing in respect tolA75l2017

will be taken up along with the main Petition hearing'

For the parties have agreed to proceed with final hearing as mentioned above' the

Amendment Application (MA 5391201n filed by the Petitioner side' save and except

reliefs F-1 & G-1, is hereby closed in accordance with the Consent Order recorded above

with a direction to the Respondents side to file reply to the Additional Affidavit as

mentioned above within 10 days hereof and rejoinder by the petitioners' if any' within a

week's time thereof.

senior Counsel Mr Janak Dwarakdas appearing on RlL behalf has raised no objection

to the consent order recorded by this Bench'

Listthismatterforfinalhearingon20.ll.20lTto2S.ll.2OlT,sothatthePetitioners

side as well as R-11 side will complete their final hearing submissions within 4 days as

mentioned above.

V. NALLASENAPATHY
Member (Technical)

uB.S.V.

Member (]udicial)
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